3779 Resolution re:
Modification of Conduct of
Elections (Second Amendment)
Rules, 1962
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Mr. Deputy-Speaker: The question
15:

“This House resolves that in
pursuance of sub-section (3) of
section 169 of the Representation
of the People Act, 1951, the
following amendment be made in
the Conduct of Elections (Second

Amendment) Rules, 1962, laid on
the Table on the 19th April, 1962,
namely:

‘add the following as sub-

rule (2) to rule 3,—

(2) To sub-rule (1) of rule 983,
the following proviso shall be
added, namely:

“Provided that—

(a) where any such order is
made by the Election Commis-
sion, the Commission shall
before making the same, record
in writing the reasons therefor;

and
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(b) no such packets shall be
opened nor shall their contents
be inspected by, or produced
before, any person or authority
under any such order of the
Election Commission unless that
person or authority has given
reasonable opportunity to the
candidates or their duly autho-
rised agents to be present at
such opening, inspection or
production.”
This House recommends to Rajya

Sabha that Rajya Sabha do concur in
the said resolution.”
The motion was adopted.

Shri Shree Narayan Das: Sir, T
beg leave of the House to withdraw
my motion.

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House to
withdraw his motion?

Several Hon. Members: Yes.
The motion was, by leave, withdrawn.

Mr. Deputy-Speaker: We will now
proceed to Private Members' Business.

14.31 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SmxtE REPORT

Shri Hem Raj (Kangra): Sir, I beg
to move:

“That this House agrees with
the Sixth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 21st August, 1962.”

Mr. Deputy-Speaker: The question

is
“That this House agrees with
the Sixth Report of the Com-
mittee on Private Members' Bills
ang Resolutions presented to the
House on the 21st August, 1962.”

The motion was adopted.
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